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I 
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- 

Court Orders 
t I 

- 	 I 

f' - ~-- 4 

5.1f95 
I 

.;ilrf1.Chanda moves this ápplica- 
r 

t tion;under Section 19 of the Adminis- 
I 

£LCI;/fr) 	c2 
t 

• 1 
trative Tribunals Act 1985 on behalf 

of applicant Smt Amita Coswarni. Th.e 

application is not against any order 

' but becaLlse the applicant entertaini 

an apprehension that her service as 
dA> 	y) 	0,A I 
L'é 	, 

I Junior Clerk in the office of the 
.. 	 I 

2 • 	 /_C)/L 

I 

i Director, ICAR Research Complex for 

NEH Region, 	Iimroi Road, 	Barapani 

1' will be terminàtdd. Whether this 
ejv-e-4- 	b apprehension of the applicant is 

based on any material will have to be 

ascertained from the respondents. 

4)1 Copies of application have not been 

serlted on the respondents. However, 

I 
GlWah*t I... 

 one copy has been served on learned 
1 

4n.b*tf4. 
7 

Sr.C.G.S.0 Mr S.Ali who is present. 
I I 

• 	
1 I 

t Mr Ali desires to seek instruction. 
• 	 • 

I 	• 
I I 

Let copies of the application be 

served on respondent No.2 by the 

applicant and furnish requisites to 

• I 
thd Registry for service on respon- 

,dentNO.1. 
I 

• 	 I 	 • 

I 

1 contd... 
A. 	 1 1 

'I • 	 / 
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I. 
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OFFICE NOTE 	 .. 	 .. ..- 	 . 	 .:. 	 COtJT ORDERS 

	

5.1 .915 	 Issue notIce on the respondents 
. ;

t to .how pause as to why this applica- 

	

.... .....j... 	 hot 'be admitted and the 
.......... ..... 
	 xa1ifs.. so-ught for be granted. 

List on 17.1.1995 for disposal 
' 	

- of show cause and consideration of 

	

. 	"adj'ssjan-"---.... 
--'- 

'and Sr.C.G.S.0 r Aix regarding 

.. ........,' 

	

	 ir- 
1 dingte imination of service which the 

applicantjs apprehending that it may 

:happen any day. As such and as the 

respondents have not been served, it 

:15 ordered that the respondents shall 

hot terminate the serviceop the 

'applicant as Junior Clerk before 

	

• 	:1 7 .1.1 995, if not already terminated. 

	

- 	.. 	Copy of the order be furnished 
to tlie counsel of the parties. 

M e 4m —er 41  
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O.A. No. 5/95 

OFFICE 	NOTE 	1? 	DATE COURT 	ORDER 	 - 

11.1.95, Mr. M. Chanda for the applicant. 1  
Applicant present. 

Mr. S All, Sr. C.G.S.C. for the 

respondents on notice. 

Mr. All the learned Sr. C.G.S.C, states 

that theservice of the applicant was 
terminated on 23.12.94 and therefore 
the application is misconceived. 

V 	 I 

From what the applicant stated in 

answer to our queries we gather the 

: 
impression that she was aware on 
29.12.94thather service was termi—: 

_1 
nated. 

Whether the termination is legal or 
illegal is a separate matter and since 
the present application was based on 
mere apprehension of likelihood of 

termination of service the application 
has been rendered infructuous. The 
interim stay granted on 5.1.1995 had 
made it clear that it would operate if 
the service of the applicant was not 

• 
aleady terminated. Since the service.' 
was already terminated the orderdid 
not become effective. 

In the circumstances Mrr. Chanda prays 
for 	leave to withdraw the applicatior 
with liberty to file a fresh applicatic 
challenging the legality of the order 
of termination. Hence the following 
order is passed : 

- 	 - 

The respondents shall make a copy of 
the order of termination available to 
the applicant on her approaching to 

V  the departmental Head. The applicant 

shall acknowledge the service thereof,  



'. 

O.A. 5/95 
OFF 1 CE NOTE 	 DATE I 

COURT 	ORDER (__ 	---"--.-. 
• 1 	 - 

17•lç95, The applicant will be at liberty to 
i 	c Lj 	,t 	 Ft. 

approach 41er,,higher authority against 
the order of termination if that is 

	

I 	
permissible in law and under the rules. 
Irrespective of liberty to approach 
the higher author.ities 1  liberty is 

• granted to the applicant to file a 

	

)I ic 	 fresh application in this Tribunal 
-,-J 

	

	 for challenging the order of terrnina- 
tior. The applicant will be at liberty 
to urge all the grounds raised in the 

2 	
present application as may be relevant 

' . 	 for that purpose e-f-th-- 
0' 	 apa±t from the groundas may be raised 

for challenging the legality of the 
• 	 termination order. The application is 

• 	 allowed to be withdrawn with th 

• 	 liberty. 

• 	• 	 Member 	 Vice-Chairman 

trd•' 	' 	 • 

I . 	• t 

I 	 / 

• 	 V 

I 	 - 

I 	 • 	 • 

1. 

•: 	
•:•- 	

I 

I 	
I 

I 	

; 	 - I 	
I 

I, 	 •. 

I , 	 • 

I 	 I 

• 	 I 	 I 

:1 	 I 	 I 	 • 

I- 	 • 	• 

iI 	 •- 	 •• 	 /• 
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 APp1ictj0. 

 1 Appointhient letter 

dated 10.11,86. 	_ 

30 2 Upgradatiori order 

dated 31.1.1989. 	- 

4. 3 Termination order 

dated 21.6.1989. 	- 

5, 4 Experieice Certificate 

dated 12.6.1989. 

6. 5 Discharge Certificate 

dated 2.6.1989. 	— 

7. 6 Certificate of Contract 

Service in ICAR Dt.9. 2.90. 

8. 7 Certificate in respect of 

Part-time Receptionist 

cum-Typist dated 1.5.93. - 
csr 

ok 

1 - 15. 

 

 

 

 

 

 

 

p 
•40 

tpPlkUon tee if s, *• 
&id Vide jc 	 .-• 

fle"tRI irO  

THE CENTIWJ Ar44INISTRATIVE TRIBUN2L, QJWAHATI BENCH, 

GJWAHATI. 

An aPPlication under section 19 of the 

Central Administrative Tribunal Act, 1985- 
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ant. Mita Oswemi. 
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UniOn of India & OThers. 
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• 	 10. 9 Written Test Call 
• 	

• 
letter for Junior 

• 
Clerk dt. 4.12.92. 

111 10 C811 letter dated 
12.4.93 for Type 
Speed Test. 

12, 11 Appointment letter 

dated 21.11.94. 

13. 12 Joining Report. 
dated 21.11.94. 

14. 13 Extract of ICAR 
Administrative Manual 
as regard calculation 
of Age  limit. 

1. 14. Extract of ICAI( 
Administrative Manual 
as regard age concession 
of Retrenched Central 
G3vernmeflt Employee. 

16. 15 

17. 16 Office Order dated 
28.7.88 as regard 
relaxation of Age. 
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1.  PaiticularS ------- of the_applicant. 
- 

• 	 t. Amita GD swami, 

Junior Clerk, 

Office of the Director, ICAR, 

• 	 Region Research, 

Complex, ICAR umtoi 1 ad, 

shillong. 

2 Partilars of the Resrfld&ItS. 

1 	UfliOfl of India, 

through SecretarY, 

Govt. of India, 

MinistrY of Agricuirure, 

N ew Delhi. 

2. The Director. 

ICAR Research Complex, 

for N. R€giofl, Umroxy Road, 

Barapafli - 7933.03. 

3. Particulars forwhich this application is made. 

This application is made not against any 

particular Order, but against the apprthsiOn 

of terminatiofl of service of the applicant on the 

ground alleged over-aged without following 

principle of natural justice and without nsider-

ation of past service of the applicant under the 

Gvernmt of India. 

4.. . . I • 



4. Limitatian  

The applicant declares that this application 

is made within the time period prescribed in the 

Cetra1 Administration Act, .1985. 

5, Jursdictp: 

The applicant further declare that the case 

of thea applicant is within jurisdiction of 

this Hon'ble Tribunal. 

6. Pacts of the case : 

1. 	That the applicant is a citizen of India and 

as such she is eititled to all the rights and 

privileges guaranteed by the Constitution of India. 

The applicant is presently serving as Junior Clerk 

in the Indian Council of Agricultural Research 

(in short ICAR) Ni Region Umxoir Road, Borapani, 

under the Director, ICAR, Barapani, shillong. 

21 	That the applicant passed her B.A, Examination 

in the year 1984.. Thereafter, she was in search of a 

• 

	

	
job as she belonged to a very poor family she was 

appointed as pist-C1erk under Government of India, 

A 

	

	
National Malaria Eradication Progranne, World Health 

Organisation and posted, vide letter under reference, 

No1 



' S  

(1\ 

-3 

NO. Adflfl_2/86/Zh/1504 dated 10.11.86 (nexureI) 

at Shillong,, in the North-region on daily basis. 

The applicant ontinued ink the post of typist clerk 

and she was upgraded as senior typist in the said 

department of Govt. of India vide letter under reference 

No. PF/14. 2,189/138 dated 2 33.1. 1989 (Annexure-2). 

However, the service of the applicant was terminated. 

w, e. from 30.6. 1989 as the P. P.C. Progranme ceases from 

30.6.1989. The termination letter is enclosed 

(Aflflej e  — 3) for perusal of the Hon'ble Tribunal. 

Eerience'CertifiC8te was issued on 12.6.1989 

(AnnexUre — 4 in favour of the applicant by the 

a..ordinatOr. Govt. of India, N.M. E. P. World Health 

Organisatiofl, highly appresiating the performance of 

the applicant. The Government of Indiap Natioha]. 

Malaria Eradication Programe, World Health Organisation 

also issued 'Discharge Certificate' (Anne,ure  -5) 

treating the applicant as ret renched Government Empee. 

This discharge certificate is issued to the applicant 

for the purpose of relaxation of age benefit in other 

Government service. 

Copies of the appoirthneflt letter dated 3.11.86, 

J 
	 aupgradation letter dated3l.1.1989, termination order 

dated. • •.. . . 



r 

a* 4 	a& 

dated 30.6.89, EerieflCe Certificate dated 12.6.1989, 

and Discharge Certificate dated 2.6.89 are enclosed as 

Annexure - 1, 2, 3, 4 and 5 respectively. 

	

3. 	That the applicant thereafter appointed as a 

typist cum clerk under the Contract system w.e.f. 0cJe9 

in the office of the Project DirectOr N.R.C. on Mithun, 

shillong under the ICAR. She wrked there till 9th 

February,1990. A certificate also issued in respect of 

her working as a typist cum Clerk by the Project DirectOr, 

N.R.C. on Mithun vide his letter dated 9.2.90(Anne, re_6). 

Be it stated that the office of the Project Director, 

National Research Centre on Mithun Was shifted to a very 

in terio r place in Nagaland and therefore the con tract 

of the applicant terminated automatically. 

( 

A COPY of the certificate dated 9.2.90 is enclosed 

as Anne*lre - 6. 

	

4, 	That the applicant again became unemployed and 

she was looking for, other employment, fortunately she 

was appointed as part-time Receptionist cum typist 

w.e.f. My/90 in the office of the Institution of 

E1 gineers (INDIA), shillong local centre, shillong. 

$ince it is a partthme job, she again started looking 

for 



r 

- 

for employment in other permafl En t Government job. 

j copy of the eerienCe certificate issued by the 

Hon' ble SeretaZy. the Institution of J1& Engineer 

(INDIA) vide letter under reference No. IESLc/MICE/5/92/ 

498 dtd. 1.5.93. 

A copy of letter dated 1.5.93 is annexed as 

- 7. 

• 	 5, 	That the applicant was registere(l with local 

employment Exchan ge,, shillong. The ICAR 0ffice. shillong 

was in need of service of some junior clerks and 

crding the offc€ of the Director, ICI3R, 5hiilong 

8ent a reqiisiti0fl to the local employment Exchange, 

Shillong in the xxnth of January/1990 for sponsoring the 

names of eligible candidates or- recruitment to the 

post of Junior Clerks. The name of the applicant was 

sponsored by. the local Employment Exchange, shillong, 

in response to the reqiisitiofl of the ICAR, shillong 

in the nnth of January/1990. HOwever* the applicant 

was called for intervieW vide letter No. C(E) 32/8,1VOI-II  

dated 4.12.92 asked to appear on 29.32.92 in the 

written test. The applicant accordingly appeared in 

the written test on 29.12.92. Thereafter the applicant 

was called for typing speed test for the post of Junior 

Clerk. •.. 



0 

- 6- 

Clerk on 5.5.93 vide letter No, RC( 32/81 Volk. II 

dated t.12.4.93. She also appeared in the typing 

5peed test on 5.5.93. The applicant called for oral 

interview and she was come out successfully,thereafter 

the Administrative 0 icer, ICAR, Borapani, shillong 

asked the applicant to fill up the verification roil 

forms for recruitment to the post of junior clerk vide 

letter No. RC(R))t 10/94 dated 1.7.94. The applicant 

accordingly complied with the instuction laid down in 

letter dated 1.7.94 issued by the Administrative Officer. 

A copy of Ernployment Exchange Card, letter dated 

4.12.92 and letter dated 12.4.93 are enclosed as 

Annexire - 9 and 10. 

6. 	That the Director, ICAR Research  Complex for 

N.E.H. Region was pleased to offer a temporary post of 

Junior Clerk vide letter No. RC(R)lo/9 4  dated 21.11.94 

with certain Conditions, wherein it stated in pare 6, 

of the appointhent that the service of the applicant may 

be terminated without assigning any reason by one month's 

notice on either side under rnile 5 of the Central Civ il 

Service (Temporary Service) &iles,1965, it is further 

13 
	 stated that during the probation, however, the appointing 

Authority..,..... 



r 	 \c)) 

-7 - 

Authority may terminate the service of the appointee, 

without prior notice and without payment  of salary in 

lieu thereof, the applicant accepted the offer of 

appointmEnt, and submitted her joining report on 21.11.94, 

vide her letter dated 21.11.94, addressed to the Director, 

icR, Borapani. The applicant also submitted her 

medical fithess Certificate and other original certificates 

as reqiired in terms of appointment letter dated 21.11.94, 

and she started continuing to wrk under the Admjnistra.-

tive °fficer' ICAR, Boraparii. 

copy of the offer of appointment letter dated 

21.11.94 and joining report dated 21.11.94 are enclosed 

as Mneoire ii and 12 respectively. 

7. 	That most surprisingly in the last week of 

December,1994, the applicant came to know from Shri :t.i<. 

Sharma, Administrative 0ficer' ICAR, Borapani, Shil long, 

that on scrutiny of her service records, it is & found 

that the applicant is over-aged for about 10 rronths 

and 5 days for the post of Junior clerk as such her 

service is liable to be terminated, and necessary process 

has already been inttiated for the approval of the 

Director, ICAR, Shillong, this information as regard 

proposal of termination of her service, highly shocked 
11 

the... 



jol- 

- 

the applicant and she is apprehending that her service 

may be terminated even without issuing any show cause 

w notice to the applicant therefore now she is under 

the threat of termination of her serice. Finding no 

other alternative she approached this Hon'ble Tribunal 

for ptotectiofl of hervice. There is no any scope for 

the applicant to make any representation at this critical 

noment. Hence this application before this Hon'ble 

Tribinal. Be it stated that she has  rendered nearly 

more than three years senrice under the Qvt.of India, 

National Malaria Eradication prograeder Wor1 Hei±h 

Qaniation_4 the gn2licant was declared as tetrenched 

emyee of Central Qvernrnant, therefore, she is  

entitled to age relaxation to the extent she has rendered 

service in the post of typist cum clerk & Sr. Typist 

in N.M,F.P.(WHO). Be it state:I that the applicant is 

given dischagge certificate as Central GernmeQ 

retrench ed em 2loye fo r the purpo se of age relaxation 

and other service benefit for future employment. The 

respondents have denied to allow the applicant any 

opportunitY to defend herself, therefore, if the decision 

1wifx of termination of service is taken by the 

respondents as informed by shri S.K. Sharma, Aciministra- 

tive officer. The same is highly illegal arbitrary, 

and unfair, and the same is violative of articles 14 and 

16 of the Constithtiofl of Inda as such proposed 

termination order in respect of the applicant is liable 

tok be set aside and quashed. 

8....... 



-.9 - 

I 

• That the applicant begs state thas as per IC1R 

Administrative Manual, in paragraph 1.6 and other 

relevant Extracts of the. Manual  are quoted below for 

perusal of the Honble Tribunal s 

Mi 6. CruciaLdate for the rircpe  of ca1cu1atfl 

the aoe  limit: 

The crucial date for the purpose of calculating 

th.e age of candidates in respect of (i) posts advertised 

by the Council for being filled by direct recruitment 

by interview and (ii) posts filled by direct recruitment 

through the Employment Exchange will be the 1st 

January of the calendar year in which the closing date 

rescribed in the edvertisenEnt for receipt of 

applications for a particular post falls or the 1st 

January of the calendar year in which the reciuisition 

i5 sent to the Employment Exchange, as the case may be. 

(ICAR letter  No.4(34)/75-

Rerg. (Adm) dt.6.9.7 

•Categxy of 
persons to wham 
age concession 
is admissible. 

(ii) Retrenched 
Central 
Goveryirnen t 
flnplOyees. 

CategDries of posts 
to which the Age  
concession is Adrnis-
sibl e. 

r posts filled 
otherwise then 
through UPSC. on 
the basis of 
competitive tetts, 
i.e. filled through 

np1oymefl t Exchange. 

Extent of Age 
concession. 

Period of 
previous 
service under 
the Government 
of India plus 
three years. 

2. For......... 



to 
AW 

10 	-00 

2. 	Forosesof the above-mentioned ae concessions. 

i) "a retrenched Central Oovernment enployee" 

means a pwrson who wa .~s employed  under the 

Government of Ifldia for a continuous period of 

not less than six months prior to this 

retrenchment and was discharged as a result of 

the recoimiiendation cf the Eoonoxmj Unit or due 

to normal reduction in establishmend N 

From above it is qiite clear that the applicant is 

entitled to ege relaxation as she is a retrenched 

Central Government thiployee. All relevant Extract 

mentioned above  are enclosed for perusal of the 

Hon'ble Tribunal. 

Copj eq  of Extracts of ICAR Administrative Manual 

are enclosed as Anne.ire 13, -  .L4 and 15 rective1y. 

9. That the applicant further begs to state that 

she never suppressed her age rather she xzd had 

disclosed her actual age in the verification roll for 

recruitment and also submitted the original idmit Card. 

Marks sheet, in the oral interview with the respondents, 

therefore at this stage, the decision of termination 

of her service on the ground of over-age, is highly 

illegal, arbitrary, and unfair. MoreDver, if she is 

over-aged... 



- 11 	- 

over-aged by 10 nonths, 5 days, as intimated by the 

Administrative Offi cer, the same may be condoned or 

relaxed by the Managem1t Comrtittee of the ICAR 

institutes in terms of office Order,  No. F. No.5(4)/ 

87_WN dated  28.7.1988, whereby  President  of the 

Gvexning Body has delegated the power of age 

relaxation by one year, where the appointing 

Authority Director, in the circumstances of the 

instant case, it is a fit case, where the Director/ 

1anagemeflt ought to have exercised the power of 

relaxation as delegated vide office order dated 

28.7.1988. Be it stated in similar circumstances, 

the institute of Management Committee exercised the 

power of Shri  Rain Murthy, who was ober-aged at the 

initial appointment, therefore there cannot be an 

difficulty to exercise the power of relaxation in 

the instent case. 

Copy of the off ce order dated 28.7.88 is 

enclosed as Annexure - 16. 

10. 	That the applicant begs to state that she is 

not oversed as she is a retrenched employee of Central 

oveXnmt, therefore she is entitled to age relaxation 

and the decision of ICAR Authority for termination 

0 f her..... 



- 12 - 

of her service is highly illegal, arbitrary, and 

unfair, and the same is liable to be set aside and 

quashed and the respondents be directed not to give 

effect, if any such decision is already taken by the 

Respondents till disposal of this application. 

7. 	Reliefs sou2ht for 

In the facts and circumstances stated 

the applicant prays for following Re1ief : 

That the respondent be directed not td 
terminate the service of, the applicant for 

the post of junior clerk on the ground of 

over-aged without following the principle 

of natural justice. 

That  the respondents be directed to treat 

the applicant as Central (bvernment 

retrenched Employee for the purpose of 

age relaxation. 

That the respondent be directed to invoke 

the power of age relaxation through the 

Nrnage'nnt Committee of the ICAR institu€e, 

in terms of office Order No. F.No.5(4)/87WN 

dated 28.7.88. 

 



13 	_ 

That the resondents be directed to allow 

the applicant to continue to work as Junior 

Clerkin the office of the Directorate ICAR 

Borapani, Shilkng. 

Cost of the case. 

The above reliefs are prayed on the following 

amongst other: 

GROUNDS 

For that the applicantz is a retrenched Central 

Government employee s  as such entitled to age relaxation 

as per  schne of the Central Government for retrenched 

x enployee, mentioned in the ICAR Administrative 

Manual. 

For that the applicant is within the age limit 

as retreiched Government employee for the cost of 

junior clerk. 

• 	 3. 	For that the applicant submitted correct age 

• 

	

	 in the verification roll fo rms fo r recruitment o f 

Junior Clerk. 

4. 	For that in siinilar circumstances, 1 year 

age relaxation was granted to Shri Ram Murthy, 

technical Assistant in the same establishment. 

... •.. . 



7. 

- 14 	- 

5, 	For that the applicant alsO worked as typist on 

contract basis in the ICAR e stablishment. 

6. 	For that there are provisions for age relaxation 

at least for lyear in terms of office Order  dated 

28.7.1988. 

8 1 	Interim Re1iefpred for : 

• 	 D2rng the pendency of the case the following 

interim reliefs preyed for - 

That the respondents be directed not to 

terminate the service of the applicant till 

• 	 . 	sisposal of this application. 

That the respondents be directed not to 

give effect of any termination order of 

alre9r directed to be issued till disposal 

of this application. 

That the applicant be allowed to continue 

• 	in service cx as Junior Clerk with regular 

pay an d Allowances, till disposal of this 

• 	 • 	application. 

The above reliefs are prayed on the grounds 

explained in paragraph 7 of this application. 

9 00. •. . . . 
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9, 	i'hát there is no scope of subrni 5j0n of any 

rqreseltation to the respondents as the applicant is 

apprehendtng order of termination of any rroment, therefore 

only renedy is to appzoach this Hon'ble Trib.inal, 

10 9 	That the mattez is not pending in any other 

court/Tribunal. 

11. 	P&qiculars of the_Po stal 

P0 st 1  Order No. 	60 29 2- 15 

Date of issue , 	= 3- 

Xssuedfrom 	- 	PC 

- 	Payable at 	 CLL- 

12, 	pta us oLiajag  
An index 5howing the particulars of documents 

is enclosed. 

13. 	List Of iC1OSU1 : 

As per index. 

	

LLLLLC A T I 0 N 	 - 

I, Smt. Amite GDSW5 1, daughter of late Ajit Kumar 
Goswami, resident of thankethi Women Hostel, shiilong, 
do hereby declare that I have verified the statements made 
in paragraph 1 to 13 and the same are true to my knowledge, 
and I have not suppressed any material facts. 

uOJCDU 	 fp 
1mita Gswámi. 

4 
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A-J 
• 

0 	
Clo Mj kt 	e 	

k c)VI 

	

L o . 	 : 	4LJi 	ei t.'- 	 1 •— 

Ye /& tk~t"~v'has been assigned as a 

Tr'- c-LA-k in the PiCP Zone—] b/lth effect from (&. OI.(O.J' 

on the folio '1% tms and conditJons4 

0 	
1,.will be entitle 'CI to a perdiem of Rs 40/ 

( Dupees 	 on1y) 

e—of 	 0 

	

• 	 .R 	(pe 	 )—pe 
0 	 • 

There will be no othr benefit concerning the assigment 

	

1 0 	 •. 	 and it is1±able to termination without any notice from 
cuber eide. 	 0 

3 There w iIi be no em'loyee/ employer relationship0 
0 	

The posting/place of work may be axrwhere in the North Eastern 

	

0 
• 	 Region a ec ccnvenierce of Pi'1P work and should be prepared to move 

accordingly, les2ntlyhe wili be attached to f--P 

• 	 Senior Epidernio1oist cum Coor 
0 	 .• 	 • 	 PfCPZone.1 

	

000 
0 	

0 	 • 	

• 	 Oopy to :— Th Dyecto, IflP 22 Sham Nath Marg Delhi 	110 
0 	

0 

The Regiona. Malaria Advir, TI0/SEAR0, Delhi - 110 002., 
•0 	

0 	

• The Budget & Finne Officer, VH0/SEAR0 9  Delhi- 110 002 

• 	 0 	 0 	
0 	 - 

0 	
0 	 : 	 .• 	 7 	0 	

0 

	

0 	 • 	 • 	 .
• 	 0 	 •0 	 0 	 0 	 • 	 0 	 0 	 • 	

0 	
•0' 

4 



Cable : QlALARlA 	
(i 

iV[ONM[NT OF IN DIA \A. ~A- E. 
P. falciparum Containment Programme 

Ret.: Pf/14.2/89/, 

Dale.: IS\ January 199 

Directorate of NMEP 
22 Sham Nath Marg., 
Dei - HO 054 

The S r. Epid.cum.Coordinator 
PfCP Zone-i 
P:teur Hills 
Shi]J 	-793001. 

Subj€:ct: Upgradation - Miss Anita Goswami, Typist Clerk 
I 	 to Sr. IyJt Clerk under the PfCP 'Zone-I 

Re jierence his letter No .Adrnn .2/89/2. 1/21 O 

dated 6th January 1989 on the above subject 

Director NMEP is plEased to upcjradelMiss Anita Coswami 

presently ;orking as Typist Clerk under the PfCP Zone-I to 

Sr.Typist Clerk at a per diem of Rs.60/- (Rupees sixty only) 

w.e.f. 1 January 1989. 

for Director NP 

The Regional Nalaria Adviser 
WHO/SEARO 
New  Delhi. 	- ........- ....... 

2. 	The Budget & Finance Officer 
WHO/SEARO 

E. 
Zone- 

. 	 .. 	 . 	 ......... 	
. 

CC: 

f( ( 
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I 	 i 	IiiliI 	it1 	II 

AI.Cl2AR UN C ONTh INMENT PROGRAME 

Directorate of 
NATIONAW MW4RIA EEDATION  pROGRhbZM. 

2, SHAM N1Th M7+RG, 
DELH 

Pf/2.4/ag/ r7 	
_r e 21J.0 N 1989 

OFF 	RDER 

The PP ceases from 30.6.1989 hence, the assignment 
0£ flh/Mrs-,4vi is s 	A 	o - 

j -  cQ 
as 

under PfCP -7Zone—I, 

stands terminated with effect from 30.6,1989 AN, 



C3bte: "FALCIPABUM" 	 (fl) 	
Phone 24811 

i 

GOVERNMENT OF iNDIA 	 WORLD HEALTH ORGANIZATION 1  

74- 	

P. fatciparum 	Containment Pograrnmo 

I- lOin 
	

Dr. A. L.Acharyya 

Designation 	Senior Epidemiologist 	 Address 	Pasteur 11111S 

Cum Cpordinaior. 	 Shillong - 793001. 

Zone i (N E. States 

Date 	12th June 1.909 

TO 7CJ'j1,1 IT MAY CONCERN 

• 	This is to certify that Ms. Amita Goswami has been 

wOrking as a Senior Typis't—Cum—CJ.ork in this Organization since 24,li. 

She was engaged in receipt an'J ioue of letters, 1yingreparation 

of Vehicle Maintenance Statement, accounts for Stamps, Insurance, and 

telegrams and filing of letters. S 	is a sincere worker who spsnn her 

whole time engaged in official works. 

She is s'inple, obedient and oincere. In view of the ciousure of 

Projects, she will be relie\red on 30th Jun'89. I stron1y reccrrrend her 

for any responsible eosignmcnh. 

- 	
I also wiTh her e.ucceo' ini. life. 

( Dr.A. N.Achaxrya ) 
Co—orclinator. 

7. 

- . 	. 

NX 

11 

.-- 	 - 



(o) 

STANDARD FRO?4 PRESCRIBED FOR DISCHAR CERTIFICATE TQ:T.TrNCHED 
t EEA 1' D 	 YE iS. 

MBISTRY/ DFPARTMEN1/ OFFICE 

NO 0 	-M2'. 	 (Pla ce) SDated.. 	-- 	 6.6 • 

DISCHARGE CERTIFIcATE 

Al" 
been workinq as..' 	 tiie-/JiepartmerSt/ 

Of1ce of . 	 L 	 iccPfrorn 	 C •••  
to r4e/Sh,wis  

00•. 	

•: 	i,. ..... 
• a fiay .w4.th/w-1)*t al1oances 

and h±-s./her s-erv±-c ha-v-e---ben areiike1y ta—be terminated with effect 
fror'i • ... .'Q. .. 	 '. 	 4 	c'oi,nt o "ethicti.on 
u -i establishment. 	/her work and 'oflduct was satisfactory, 

Siqnature, • . . . . • . . , • • * • 	. • • . . . 

• 	 S 	 . 	 . 	. 	. 	
S  (Designation of Qfficer and 

• 	. 	 . 	. 	...•: 	. 	 Seal.). 	.•• 

- S 	 • 	S 	 • 	• 	 ... 	 5 	 -. 

____________ 	 5 . 	 .5 	 5 	 • 



(i) 
vr& -  

( 	 ia iii 	: 	 nipIx 
iizi1i 	tj5ft{ 	3.111 	ifl5j *2434 (Q) 

- 	Ir1? 	fjii  
thone 

(t.I 

I ud an Council of Aericul tu rat Research 
Telex 	: 0237 -214 

Na I in nat Research Centre on Mi tliuii 

.lovi 	liad 	1)hankhctj 

Shillui 	730fl3 Date: 9th February.90 

f 
 

O N 
t 

Ur jri 
JULY 

1 

TO WFIOM IT MAY CONCERN 

This is to certify that Miss Amita Goswami 

has been working as a typist-Cum_Clerk under the 

contract system at my office from October'89. She is 

an obedient and sincere worker and carries out all 

duties assigned to her. 

She bears a good moral character. 

I wish her all SUCCeSS in life. 

----___2 
---------- 

Dr 0  N.D. V4rin ) 
Project Di(rector 
N.R.C. on Mithun 
Shillong - 3 

l'rojGcL I ifCCtO 

N.I.C. ot, \liihun 

CAI1, Ieirch Coml" 
SJilong. 

i\ C 

raWiflg & 0bUemt Officer 
ICAR Res2arCh complex, 

for N.E.H. Regifl. 
BaraPafll793 103. 



- 	 - 

THE INSTITUTION, OF ENGINEERS. (INDIA) 5. 
• 	 SHILLONG LOCAL-CENTRE, SHILLONG 

hairman 	
Iloiiy. Secretary 

C 	 ER0 S.R 0 NATH.PIE 
COL0 ANUP SINGH  

• 	
1 

ADL0CHIEP ENGINEER,MESo. 	
ADDL0cHh 	ENGINEER(( 

D  
SHILLO 	 SHILLONG 	

TD,SHILLONG. 

	

Our Ref. IESLC/MICE/5/9 2/ 4s 	
Date 1-5-93 

c? 	 CONCERN  

This is to certify that Miss Amita Goswafli, 

D/0 Shri Ajit Kurnar Goswami# Shillong.,  is serving 

in the Shillong Local Centre of the Institution of 

Engineers (India) as parttirne Receptionist Curn- 

Typist since May 1990. 

She is a hardworking girl & is very sincere 

in her works. 

Nothing is known against her character. 

I wish her all success in her life. 

Z ) 
C ER0 S'toN2fPIg PIE ) 

BARIK POINT, SHILLONG - 793 001 (MEGHALAYA) 

Phone 24931 
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\ . .. ." Assam Schcdulc LXIy Form N0.1IA 
RQgLedNo.0.2/847I9, dated 24th September 94 

of 	 GOVEF..NMENT OF MEG}IALA A 
DEPARTMENT OF LABOUR... 

0 

. 	._ 	 . 	
. 	 -• 	

IIIIIIPiIIUhIUIflhflhIIUIIIIIIflUJIRhIJlIUi. 	. 	. 

_ u h1  

• . 	
IDENTITY CARD 	 :. 

L. 	
EMPLOYMENT EXCHANGE 

Next Renewal Due 	 . ....... 

	

__ 	

1*'• I. 
Name VL 

Category..L .................................... ................. , ....... 

I)atc of Registration.........•., 	.. ............ 

Registration No 

L N.C.O ... 	'i. ... 

Occupation 

• 	Jmy information fflShkbY C applicant turns ou o .b 
false Subscquenty his/hei,•Rcgstra on:is Liable to bc dilac 

Please read instructjois on revcrse, 	 • 	
( 	• .• L .. 	• 	• • 	

. H 	.:* 	
•. 

Signatuse of Issuing 	.• 
Authority. 	• •, 	. 	• 	• 	. • 

• 	 •,• 	• 	 . • 

4 	 • 	 • 	 • 	 . 	 - 	 4. 	 . 	 -, 
• 	 t 



INSTRUCTIONS 	1. 

I. You can renew your card in the month due àr in the 
following month personally or . through a messenger. 

2e You can also renew through a reply paid post card in 
the month it is due indicating your Registration No 
and N. C. 0. 

DO NOT SEND THIS IDENTITY CARD 
I 

If you do not get reply within 30 days,con tact the Employ -
ment Exchange 'personally during the following month s, failling 
which your Registration is Ii ble to be cancelled: 

12. 

67 —  

DPS, [Press Wing (LXIII)] F1021187-30,000— 510•87 I 

) 
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.T.N1)T.A.N mUNCLL. OF AG[-cULTTJIAL. .RESERCH. 
.1 CR R iSEARCH DMPL J;x FO f?. N. E. H. REG1O N 

	

U 	 BARff MEGH AlA 

1\10.RC(E)32/31 Vol.11 
	

Dated Barapani, the 4th De(- 1 92. 

• 	 M iNO IAJLUM 

../Snti 	 ;- 	 . 

•..s :Ereby ealied o appear. for a written Test on 2th December 

- y), 199 2  at 1100 AIM. at KendriyaVidyalaya,  Notth 

Police .A.cadei:yNE?A) TJmsaw, Barapani, Meghalaya for 

o f Ju nio r Cl e rk 

He/She should bring all the Oriina1 certificates 

-or of 	 cations/exp 	etc. at 

th timc of written test on29-1292 

TingTs-twi1l be conducted for the qualified 

aidates in 1r:Ltten Test and the candJ 	es will be 
.i:;.. 	acorclingly, 	 7 	) 

- 	

• 	(c. A) 
• 	 AI}1I N[ ST7IEV E 0 FF1 CER 

JA %- 

C/ /((L-(L 	(iiy 	
0 

I 	
/ 
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•_) 4i,__ 	 - 	 - 
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- 	 -- --- 	 - 

.T3\T1)T4N .0)UNC[L. OF AGEITLTUflM .RESEkRCH 
JCAR. 	1ARC11 OJiPLEX FOR N.E. H. REC0N 

4)I 	AD', DARAP ANI 	EGH..AYA J. 

11110.R0()32/181 V01.Ii 	 Dated Barapard, the 4th De(- 1 92. 

N Rth) RALUM 

J .erehy ca3i.ed o ap.pa for a written Test on 2th December 
1 day), 1992  at  11,00 A.M. at KendriyaVidya1ay, North 

•.'•'•- Po1ic .. cadeny(NEpA) ,  LTrn saw . Barapani, Megha.laya for 

o £ Ju nio r Ci. e. 

Ho/She should bring all the 0riginjl certificates 
i. oport -of ae/ql1 if±cat±ons/eeriene/caste etc. at 

he timc of writtefl test on Z9-12-92 

Ting Tesj11 be conducted for the qualified 
ai(jates in i4ritten Test and the candi, os will be 

rc1i nl y 	 7' 

4.k  SHA4A ) 
• 	 MNI Nt ST1flV E 0 FF1 CER 

' 	7_ 	/1. 	- 'J•-- 	I 	 \,\ 	- 

pv 

- 	 -- 	- 	..- 	 •- 
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- 	 ERCERTIKICATOF cOSTING 

INDIAN COUNCIL OF AGRIOULTUR.AL RESEARCH 
• 	 •TCR RFSEARCH COMPLEX FOR N.E. H. REGION 

- 	 A PItP 4NT a MRaHAT, &YA 	 - 

NO 0  R (E) 3 2/8 1 Vol. II 	Dated the 12th April 1993 

	

MEMORANDUM 	- 

is hereby 

asked ito apear for the typing speed test for the post of 

Junior Clerk on 5th May'93 at 11.00 A.M, at the Office of 

the IC R Research Complex, Umroi Road, Barapani (Aini_ 

B1ock_Q). 

Re/She is therefore,s.advised to report to the 

undersigned with necessary testim.onjo5 etc. 

- 	

- 

 

G. SIHA) - 	
- 	ASSTT.AflN.OFli- p 'A' 

• 	 To 
 

- Sm ti 	 - 

. 	 •- 	1 T 	 --ri: 
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INDIAN COUNCIL OF AGPJCULTURAL RESEARCH 
:CAR RESEARCH COMPLEX FCR N,EH. REGION 

DARAPANI 	793103 , MEGILALAYA 	
. 

NO,. RC(R) 
	

Dated Barapani ,the 

lvi E M 0 R A N D UM 

The Director, IC'•R.Rescarch Corp1ex for N.E.H. Region is 

pleaseto offer a temporary post of 	 . 	 to 

Sh' Sm ' I  . 	on the followiria terms 	and 
conditions :- 

1, •  The post is temporary and carries the pay scale of 

we- On appointment 
he /he will draw at the initial stage of 
smuh in the above time scale .'He/She will bé V 
to draw such allowances (dearness allowances & house 
rent allowances etc.) as are admissible to other staff 
of corresponding grade and status under ICAR. 

2, Grant of py, leOve travelling and other allowances are 
regulated by the Indian Council of Agricultural Research, 
Mutatis-Mutandis in accordance with the principle of 
Fundamental and Supplementary Rules and such other rules 
and orders as are issued by the Government of' India from 
time to time, 	. 

3 	. The post is non Government but pensionable . He/She will 
be-governed by the Indiar Council ofgricultural Rosear.. 

• 	.. eh Pension Rules wh.ch are based ,Mutatisutandj 	. or 
the liberal'ised pension Rules of the Governmert of India, 
as amehded , clarified or modified from time to time. 

 His/Her headquarters Wilibe at 	 for 
the present , but he/she will be 1Th 	 77 any 
Institute and br office of the Indian Council' of 
Agricultural Research,located anywhere inIndja, 

 He/She will.be on probation for a period of two years 
from the date of his/her joining the post, whjch may be 
extended at the discretion of.,the competent authority. 
Failure to completion of the probationary period to the 
satisfaction of the competent authority will render 
him/her liable, to be discharged from service. 	- 

6., His/Her appointment may be terminated without assigning 
any reason by one month' s notice on either side under 

\ 
\ 

Rules 5 of the Central Civil Service.. (Tempprary Service) 
.. Rules 1965., as appiicable'muta±j 	mutandis 	to the 

employees of the Council, During the prObation , howevr 
the 	ppointing authorLty may terminate the service of 
the ppointee without prior notice' and' without the• 

T. payment of salary in lieu thereof, 	 ' 
7i,  His/her appointment will be subject, to the conditions 

that he /she is' declared medically fit for service by 
the prescribed medical authority, 	 . 

8 0  On appointment,he/she will be required to take an oath 
of allegience to the Constitution Of India or make solemn 
affirmation to that effect, as in the form enclosed, 

9. He/She will submit' Cat declaration regarding his/her mri -ta1 
status, as in the form enclosed 	In the'event of his/he' 
having already' more than one wife living or being married 
to a person having already another wife living the appoi-, 
ntment will be subjet to his/her bein:; exem_pted from the 	, 

Contd 	2 



2 

enforcement of, the laws of recruitment in this behalf 

 His/her appointment under the Council will be considered 	to  
be a fresh appintmerit and he/she will be not be entitled to 
any travelling and/or cnveyencea1lowanc,s for boining the 
post at ZQAA.ft86WN* amplea for  

 Other conditions of service Will be gove'ned bi relevant 
rules and orders 	which maybe issued from time to time 
by the ICAR, 

 He/She should state whether he/she is srving or is under 
obligation toservè another Central .overnment Department, 
as State Government or Public Authority, H/ho should also 
state whether be/she applied or is heing considered for  
posts elsewhere. 

13 If any declaration given or information furnished by 
him/her 	to proves 	be false or If he/she is found 	to have 
Willfully suprossed any materials information,he/she will 
be liable to removal from service and such other action 

• may be deemed necessary. 

140 
He/She should produce the Original certificates in respect 
of his/hex' educational qualifications and age and caste etc. 

 
The appointment is made Provisionally at pIesent, 

 
In case of SC/si or OBC ,relevant certificate should be 
produced at the time of joining. 

17 In case the post is acceptable to Sh./Sm. -. 

on terms and ..conitions mentioned above 
should intimate his /her acceptance to the Pirector 

............................ immediately and report for duty to .the1A 	. 
., 

•a• 

after obta].nlng the medical fitness certificat from a 
me.,cal Officer not below the rank of Civil Surgeon /Asstt. 
S14 eon I of any 	Government 	Hospital within 
days from the date of issueof the offe 	flingwjc the offer will automatically stand candelle 

To 

• 	
. 	 ADMINISTRATIVE OFFICER 

ia .ái 	• 	 •• 	. 

C/O 
i1éL 

Cc: 

t* 
L. 



(p7) 

DatI }3arapani, the 21st November, 1994Q 

TO 

The Djréctor,  
ICAR Research Cou1ex for N}B Region, 
Umroi 1bad Barapani 793 101 

Sub g  Joining report of Junior Cler4co 

Ref 	Your Memo No 0  RC(R) 10/94 	D tdd 21st Nov. 1994 

With reference to above9  I have honour to report 
on my duty as a Junior Clexc today,the 21stNovember, 1994 

This is for your kind information please 0  

Yours faithfully 9  

( AITAG0AMI) 

4 
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47 

Scale ofpa 0L 225  

(b) 	
700) 	

18-25 earS (Relaxation of age 

upto 3 yrs may Assistants (RB.425  

• 	

• 

• 

 in age 

Junior 	 is allowed to enograPher 	
18-25 years (Relaxation 

(Rs. 330-560) 	
upto 35 years (c)  Junior Clerks in the institutes 
who are eligible to cornPe'te 
with outside candidato 

 
(Rs,425_700) 	

18-25 years (Relaxation in age 

StenOgraPhe 

	

	

- 

upto 35 years. is alowed to 
employees of the Council).  

AdmiiStrate Officer 	
21-30 years (Relaxation in age 

(Rs.7001300) 	
uptO 30 years is allowed to 
departmental candidates in the 
grade of Superintendent and 
Assistant Administrative Officer 

of the Ihstitutes). 

	

(1) 	supporting aff 	
18 - 25 yearS. 

Grades I to IV 

The crucial date for the purpose of l
cUlatng the age of 

candidates in respect of (1) posts advertised by the Council for 
being filled by direct recrUitmt by interview and (ii) postS filled 

	

by direct recruitment through the EmplOYfl1t 
	chaflge will be the 

hich the closing date prescribed 

1st January of the calendar ear in w  or receipt of applications for a particular post 

falls or te 1st January of the calendar year in which the reqUisiti0fl 

• 	 is sent to the Empl0yTfle1t 	
change, as the case may be. 

	

(ICA1 letter No. 
4( 34)/75 	org. (Adni)dt. 6.9.7) - 

7.. 



Is 

- 	
(Q) 

.&irJWL 

50 

Category of persons 	Categories of posts 	Extent of Age 
to whom Age Conce- 	to which the Age 	Concessions 
ssion is admissible 	Concession is 

admissible  

Retrenched Central For posts filled other- 	Period of 
Government 	wise than through UPSC previous service 
Employees 	on the basis of compe- 	under the Govt. 

titive tests,i.e.filed 	of India plus 
through Employment 	three years. 
Exchange. 

(iii) Whole-time Cadet Period of 
instructors in -do- service rendered 

'N.C.C. in NCC plus 
who were three years 
released from 
NCC after the 
expiry of their 
initial/extended 
tenure. 

who were Period of service 

released from rendered in NCC, 

NCC before the plus three years 

expiry of their provided they 
initial/extended have served in 
tenure. the NCC for a 

period of not less 
than six months 
prior to their 
release from NCC. 

(iv) Ex-General For posts filled other- Period of service 
Reserve engineer wise than through UPSC rendered in G.R. 
Force personnel. on the basis of Competi- E. F. , plus three 

tive tests i.e. filled years. 
through Employment 
Exchange. 

- 

- 
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53 

: 	 • 

Blind,deaf l and 	For Class-Ill and IV 	i years 
orthepaedic ally 	posts filled through 
handicapped persons. Employment Exchange. 

) 

.Repatriates from 	For Class-Ill and IV 	Upto 45 years. 	 - 
Burma and Ceylon 	pasts filled through 	 I 
who have migrated 	Employment Exchange. 	 .. 
to India on or after  
1.1.63 and 1, 1,64 
respectively. 	 0 

- 	 , 	 - 	 - 	 . xiiii ierritoriai irmy 
-Personnel who have 
served on the 
permanent staff of a 

• 	Territorial Army 
Unit or have been em-
bodied for service 

• 	under T.A. Rule 33 
for a continuou 
period of not less 
than six months, 

.r 	- or ObLS J.ueu 

otherwise than through 
UPSC on the basis of 
Competitive tests i. e, 
for posts filled 
through Employment 
Exchange. 

OLLILJ.[.. 	})eU4VU 

of embodied 
service 	- 
(including 
broken periods) 
in the Territorial 
Army, plus three 
years,. 

2 	For purposes of the above-mentioned age concessions, 

"a retrnched Central Government employee" means a 
person who was employed under the Government of India 

• for a continuous period of not less than six months prior 
to this retrenchment and was discharged as a result of 

/ L.. 	the recommendation of the Economy Unit or due to 

( 	
normal reduction in establishment; 

......... 
it a whole-tim'e Cadet Instructor in NCC" means a person 
who was recruited as whole-time cadet. Instructor in-
N.C O C. on or after 1.1,63 

' "Ex-GREF personnel" means a person who was employed 
in that Force for at least a continuous period of not less 
than six months and who was released from that Force on 
completion of his tenure of service; 

\ç)\jJf 
:1 

• 	
'I. 

I. 
4 .  

10 
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BF1RTIYP 	cpTSHI ANUSAN)HAN PARISHPID 
OF ACRTcJLTURI 	uRCH ) 3 ( 

uLN 0UNCTh 
KRISIiI BAWA N, 	NJ DHI — 110 001 - 

Dat&. the 28th July, 198:3 

ICE 

	

On the 	ecoeati0 	of the Govrfliflg Body, 

	

i--1 	 in its meeting held on 9th Irch, 	i988, 	the 
Ir.dn Council O 

• 	 -- 	 .-' 	 1-So 	th !\gr .Leu.L 
President, ICAR Society has apProVed ttle cIeieBaL,m 	

t".vc 	- -- - 

Marement Committees of the ICAR Institutes to the exterrt as given 

r 	
in the MNFXURE. The same is forwarded herewith for guicfánce 

axfi 

eceSsa.actbon. 

e 	 .. 	 . 	
. 	 Sd!- 

( C. R. IVD1-1!PATRP. 
D1UTY SECRETARY (As 

.DTRUTION: 

1. 	
All Directors/Project DirectOrS of ICAR ResrCh Institutes. 

All Officers/Sections, ICAR. 

Spare coPieS (50). 

4.. 	Guard file. 
S • •S • 

Memo. No. RC(E)13/82 	
Dated ShillOr, the 2h Septenber, 1988 

Copy forwardec to 

The Joint D ir ecto rs Na niPur/ S ik1  irrVA ru1a chal P rad es h/ Na ga1a rd/ 

MizoraWTripura. ) 

, ICAR ResrCh The Scientist I cbarge 	
ComPl for N RegiO 

K.V.K,, Tura. 
AdminiStrative 0ff icer/ASStt. AdmiflttiVe Officer (Admn.)/ 
Asstt. Administrative Officer (s). 

4) .  Accounts Officer. 

) .P. to Director. 

(B.IO\RY) 
Asstt. Administrative Officer (Admn.) 
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H' A(URE 

SCHLTLJ9 DTIS.gL r2LI IMITT 

S.NO. 	Nature of Power 	 Extent of Po-er of the Nargement ODmlflittee 

2 • 	 3. 

T 	mMTmoA1'-TT' 
J• 	JAS 	 S-LU- , S V j - 	 - 

1. AppointmenttO theposts for which 	 i - 	The cases of appointment which have to be referred 
the Director is the appointing auiihority 	 to ICAR Hdquaiters may be approved by the 
liKe T-6, Security Officer etc. 	 Margement ODmnhittee. 

i) -Relaxation of Age 	- 	- - 	-. 	- 	- - 	 of age upto One year. 

(2. 	nstitutiOfl of DPC/SelectiOfl (mnittee 	 Full as Per guidelines issued by the uncil from - 
- 	- 	 - 	 -4--,,,_- 4-r- -4- 4tm-s 	P 	rinr rrP Tha' 	nomi 	in 	ait-'h 

t, _L.uA 	t.,%.J 	L. J_SAS 	 - 	 V 	 - - 	 - 	 - -- -. - 	 - 	 - 

- committees is disposed with. 

-- The Ma -r.geflelTt Committee-will consider action taken 
-- in each meeting:a 	give directions for settlement o: 

audit objections. 	 -- 

Full powers subject to the observance of the guiI -
- - issued by the Council from time to time. Onl y  elaxa 

tion cases should be referred to th Council, throu 
- 	 - 	rgement Committee. 	- 	- - 

5. Relaxation in the cas as of the allotment of 	 Full P' \Ters. 	 - 
Residential accommodation at the-Institute. 	- 

6 To approve the proPosals for cnsultancy services 
to be uudertakefl by the- staff merrers of the 
Instituter 

7 RecOrLr1ot11tiOfls o the QRT/or any other 'Task Force! 
Appraisal Team etc. relating to the-Institute. 

3. Follow up action on setti emerr of aud it 
objections. 

4.A-ppoiñt-ment of Head of Divisinard rotatiofl. 

Full- powers subject to guidelines - issued by the 

Acceptance by the Magernerrt Committee for impleme 
ntationari follow up action. Cases where policy 
decision, is r6quired should b&'sübmittcd to the 
ICAR Hdquarters by the'-Magétherrt Cornmitt 
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2. 	 - 	 - 	 3. 	 - 

----- 	 __ 
i) (Enterte inmeni ancluding uflcIi dinner. 	(i) Rs. 20,000 for Natioral Institutes Per annum. 

- 	 (ii? Ps. 10,000 for other Institutes per annum. 
(iii Ps. 5,000 for Ihtiora1 Research Centrs Per annum. 

(11) Gift to high Lignitarles. 	 (ii) Upto Ps. 1000/- Per aflrUlfl. 

5. Misc. eperditure of unusu1 character'. 	 Fcceeding Rs. 100/- but not exceding Ps. 500/_ in 
each case. 

S .  

iG. Particiation in exhibitions 	 .. Exceeding Rs.1.,5 00/- but not excee1irg Ps. 5000 in 
demonstrations of Research activity. 	 ach case. For Ihtioral Institutes excluding 

.p •  3000/... but not exceeling  E4s. 1U10U00f0 
. 	 S 

i) Exceeding Rs.1 09 000/-. but not exceeding Ps. 5 lakhs fc 
losses of stores not due to theft, fraud or fleglig.en 

ii) Exceeding Rs.25OO/ but not exceeding Ps. 50 1,000/_ 
for other cases. 

i1) Powers as at (i) and (ii) above may be e;erci-d 
subject to the cor.itions laid down in the GFR ax 
Procedure laid down by the Government of Irfiia Icp. 
On the subject from time to time and itl each case 
involving write off of loss of Ps. 20, 000/- ani abcv2 
may be intimat1 to the Cundll for reoting to 
Governing Body in terms of Bye-.laws 11 (a) of the  
Bye-laws of the I0.R." 

Exceeding Rs. 25 00/-.butnot exceeding Ps. 5000/_  ir 
each case. 

Powérb to .the exteiñ_of Rs. .50,000/-  in each case 
subject to.the-rvtsions of G.F.R.. ani GOvernrnent.. 
India D. ei ega t ion of. Powers Rul es, .1978 and ord er's 
issued by the .Governmenof..Ixñia, IR from time t 
time. 

Tip; 

17. Writing off losses. 

18 Deficiency and depreciation ift the value 
of stores. 

19.Deciarationa. disposal of obsolete 
surplus stores. 

Contd.. .4/- 
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